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Industries - Sanction of Structured Package of Assistance to M/s. Voltas Limited
for setting up of an industrial project in Tamil Nadu - Orders - Issued.

Industries (MIB.1) Department
Dated 03.02.2021
smg, 18, smsufl oL th,
grsaiTgmant g ser(i—2052
Read:

G.O.(Ms) No.25

L. From M/s. Voltas Limited, Letter dated. 14.9.2020 and 3.11.2020.

2. From the Managing Director & CEO, Guidance Tamil Nadu, Letter No. [F/
1DC/ 885/ 2020-1, dated 16.11.2020.

L

ER:

In the letter second read above, the Managing Director / Chief Executive
Officer, Guidance has reported that the Voltas Limited (‘Voltas’), a Tata Group
Company, is India‘s largest air conditioning company and also one of the most

reputed engineering solution providers.

2. The company informed vide their letters first read above that it
plans to establish a manufacturing facility for Air Conditioners and Commercial
Refrigeration Products in an extent of approximately 140 acres of land in Vedal
Village, Cheyyur Taluk, Kancheepuram District (A cateqory) with a proposed
investment of Rs.1001 crore in 2 phases, creating direct employment for 2000
persons. The Company has requested for Structured Package of Assistance from
Government of Tamil Nadu.

<3 The proposal of Voltas was placed before the Inter Departmental
Committee meeting held on 17.11.2020. Based on the requests of Voltas
Limited the IDC recommended a package of incentives to be offered to the
Company.

4. Considering the economic benefits that will accrue to this State from
the project, the Government after careful examination of the recommendation
of the IDC, sanction the following Structured Package of Assistance to the
project of M/s. Voitas Limited with the commitment to invest Rs. 1001 Crores in
two phases and create direct employment for 2000 personge—-—
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4.2

Eligibility:-

The company is eligible faor a
e stru
the TN Industrial Policy 2014 as acsareeg
o:nR:‘;.IOOI tcrcf)re (between Rs.500cror
employmen or 2000 persons re i
| at : e
Category District with 2z relaxatiEJgn oi‘er g o (T

i o in .
Limited, s subsidiaries and Joint Venture whee ot period. Voitas

, S where its sha EeE
not below 26% with investments in the identified PrOJec';eg?tlgur;g;ﬁ

:)nevgiigmle for the package of incentives recommended herein for the
amil Nadu.

Package of in
. _ Centives
3" project with an inve vl

e—RS.ISOOCrore) and Cstrﬂent

stment and employment commitments in g
The phase wise eligibility is provided below:

a. Eligibility for Phase I:-

The company is eligible for a structured package of incentives
as per the Tamil Nadu Industrial Palicy 2014 as a” Mega”
project with an investment of Rs. 501 crore (between Rs.500
crore - Rs.1500 crore; employment - 300 in 3 years) and
creating employment for 1200 persons in 4 years, with a
relaxation of investment period in "A" Category District by 1
year.,
b. Eligibility for Phase II:-

The company s eligible for a structured package of incentives
as per the TN Industrial Policy 2014 as a “Mega” project with
an investment ot Rs. 500 crore (between Rs. 500 crore -
Rs.1500 crore, employment - 300 in 3 years) and creating
employment of 800 persons in 4 years, with the investmeant
period in “A” Category District relaxed by 1 year.

Investment and Employment Commitments: -

The company has committed to invest Rs.1001 crores in Eligible
Fixed Assets and employment commitment of 2000 persons. This
comprises separate commitments for Phase 1 and Phase 11 provided
herein:
a. Investment and Employment Commitment for r_’hase X:-
The company has committed to invest Rs. 501 crore in Eligible
Fixed Assets and employment commitment of 1200 persons
within the investment period in Phase I.

b. Investment and Employment Caommitment for Phasg
I1:- The company has committed to invest Rs. 500 crore in
Eligible Fixed Assets and employment commitment of 800
persons within the investment period in Phase II.
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4.3 Investment Period:-

The investment period shall be 10 years from 01.11.2020
31.10.2030. The investment period of the respective phases is
provided below :

a. Investment Period for Phase I:- The investment period for
Phase I shall be 4 years from 01.11.2020 - 31.10.2024.

b. Investment Period for Phase II:- The Investment period for
Phase 11 shall be 4 years from 01.11.2026 - 31.1C.2030.

4.4, Turnover Subsidy -
i. Turnover Subsidy for Phase I: -

1.5% of the eligible annual turnover for 15 years shall be
provided as Turnover Subsidy upon the fulfilment of Investment
& employment commitment of Phase I, subject to the following
annual ceiling limits:

Years after | Turnover Annual Ceiling
investment Subsidy % (Rs.crore)

completion of ;

Phasel e i 3
Year 1 to 3 1.5% 7.5(22.5 in 3 years)
Year4to 12 |1 59 15 (135 in 9 years)
Year 13 tc 15 1.5% 25 (751In 3 years)
Total 12325 = PLGAT

il. Turnover Subsidy for Phase II:-

1.5% of the eligible annual turnover for 15 years shall be
provided as Turnover Subsidy upon the fulfilment of investment
& employment commitment of Phase 11, subject to the following
annual celling limits:

Years after investment | Turnover | Annual Ceiling
completion of Phase I1 Subsidy % | (Rs. granay ot L
Year 1 to 4 1.5% | 7.5(30 In 4 Years) #
.Year 5 to 7 1.5% [15(45 in 3 years)
. Year Bto 11 1 1.5% = | 20(80 in 4 years)
Year 12 to 13 1.5% 150607 2 years)
Year 14 to 15 1.5% __ | 40(80 in 2 years) \
P Total e i
The Turnowver Subsidy shall. be provigded subject to following z
conditions: &
i.  The COmpany shall be eligible for Turnover Subsidy for each ’%
Phase upon the fulfilment of investment & employment >
Commitment of the respective phase. ¥
i ; > * ol
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4.5

Eligible Annunl Turnover
all taxes, ace uing to M
E e /S. Voltas Ltd
me“p’:oje(.t site solely gn ._nr,unjnt. of sale
?ﬁ: e:_(;gcst/ Lr)fwsum?r electronics which aro» r‘n:'murar
p premises as 4 part of Voltas’ obligations
be calculated based on the Goods

st
all mean e annual revenue

Government of Tamil Nadu and such oth
be avallable with the Commerclal
Government of Tamil Nadu for the relevant Financlal Year,

In the event of sales transactions between Voltas and Its
affillates, the annual turnover shall be that which is adjusted
for arm’'s length pricing principles (transfer pricing) in
accordance with the Income Tax Act, 1961.

iv. Any unused excese of Annual Celling over and above eligible
turnover subsidy in a Financial Year shall lapse at the end of
that Financlal Year and cannot be carried forward.

It is clarified that for the purpose of turnover subsidy, revenue Irom
gsales shall also Include revenue on account of stock transfer of .m'
products from the incentivised manufacturing  unit of u’-utf
branches/warehouses/affiliates located In d'"f’rm,"' ?dbrlf»cl(;'o the
country, prior to selling them to distributors/retallers, su Hject to the
following conditions:-

products manufactured in the
it In Tamil Nadu.

y such stock transfer shall be subject
' n compared to the revenue on

~ommodity.

(1) Stock transfer must be Of
incentivised manufacturing un

(i) The revenue declared fr'rm :
to the test of reasonability wheT s
account of sales of the same/ sim

o solag Sy all be reimbursed annually for

1% of payroll cost to the comDDr_‘z.;’h Rs.5.16 crores. The Payroll
@ period of 5§ years, not exceeding following conditions:-

" ¥ ilon bC‘Ct Lo Lhe
Rty e oo B e 5Lt d for payroll subsidy shall be for a

nancial year following the
of disbursal of training

I The incentive disbursal peric he fi
period of 5 years from “:ﬁnletion
commercial production or ¢Of
subsidy, whichever is later. annually based on actual

. The incentive will be relmbursed ees subject to all company
payroll cost for the company emeY

(r FO/ESL.
employees being registered i EP

he key
e the pay of t
. The Payroll Subsidy shall cXC['l_J'ﬂfmners of the Board of

e
managerial personnel and !
Directors. e ,-,'__ :
e L of 20220 d - 5 N
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Taxes Department of
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and W/subsidiaries In



4.6

q.

L5 v

4.10

4.1%

«Be

V. The Payroll Subsidy shall not run concurrently with training

substdy. The eligibility for payroll subsldy shall commence
after the completion of disbursal of training subsicly

Training Subsidy:-
Rs. 4000 per employee per month and Rs. 6000 per womean employee

per month shall be provided for 6 months for wp to 2000

rew
recruits from Tamil Nadu.

Stamp Duty Reimbursement: -

100% Stamp Duty shall be relmbursed upon registration of the
lease/sate deed from the Industries Department budget

Exemption from Electricity Tax:-

100% Electricity tax exemption shall be provided for 5 years.
Doorstep Electricity Connection: -

TANGEDCO shall provide electricity connection at the doorstep of the
industrial unit at the Project Site. As per TANGEDCO's policy for
24x7 power to Industrial Consumers, the cost of the first feeder will
be borne by TANGEDCO

Water Supply:-

SIPCOT shall provide water supply to the project as per its narmal
terms and conditions governing water supply by laying the pipeline,
on @ best effort basls. The cost of laying the pipeline will be

recovered from Voltas and Its vendors as has been done by SIPCOT
in simllar cases

Environmental Protection Infrastructure Subsidy

25% of cost of capltal for setting up of ETP not exceeding Rs. 30
lakhs shall be provided as a one-time subsidy upon the commission
of the plant.

Road:~

e public road of 3.6 kms to the project site shall be o
60 feet on best effort basls 'S SXpanded to

Other Incentives:

The company will be eligible far the other

£ ) ? er ince o o
applicable as per TNIP 2014 centives ang facilitation
The celling of all incentives Offered
including special capital subsidy sh
investment in Eligible Fixed Asse

_tilill\'flt:\l the Structured
é Ot he p
d be maore th

% paCkaga
an the total

t.llglbll\ty for “'\(.(i'r\tl\oes shall
nmvestment and employment
appll§able Years under the Struct

Lo the following conditions : Ured Pack
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a) In event of non-fulfilment o fatlure tg
investment or employment com
Year following the nvestment period and within the incentive
disbursal period, the Company shall not pe entitled to any of
the incentives in the Structured Package of Assistarice for that

financial year and its eligibility for those incentives sk stand
lapsed without being carried forward to the next financial year.

B)Non-fulfilment or failure to achieve either Investment or
employment commitment within the Investment peripd will
make this Structured Package of Assistance inoperative. In
such an event, the Company shall refund incentives and other
forms of support availed thereof with interest therson as
decided by the Government of Tamil Nadu

mamntain either
mitment during any Financial

3. The expression ‘Employment” will include direct em::%;i?;gagg
contract employment (contract labour) and will have thet ‘S?r;oncy pocsy
defined in para 1.2, of Annexure IV of the Tamil Nadu Industria 1

nt
6. This order issues with the concurrence of Finance (Ind.) Departme

vide its U.O. No.28/1S(KW)/Fin(Ind)/2021, dated 03.02.2021.

(BY ORDER OF THE GOVERNOR)

N. MURUGANANDAM

PRINCIPAL SECRETARY TO GOVERNMENT
s, Voltas Limited
Y:'kagrﬂg:ﬁ'sah
Chinchpoyy - "eP Ambedkar Road,

bl - 400033, Ingia
Z:'le Additional chief Secretary to Government,

Nance DeDB"UhET“: Chennal - 600 009.
I:hsﬁ‘ m itlonal Chlef S&Cretary to GOVfJ"n'nﬁ”(‘
~Abour g Employment Department,

T~ 600 009,

"O : Mﬁlcdpﬁi Secretary to Gove

rnment,

3 axes & Registration Departme
I~ 600 009, 9 re

mn

nt,

Se Cretary to Government,
Ttment, Chennal - 600 009.

| Secretary ,

of Commercial Taxes,

1 - 800 005, AT .
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: ment No™ |51} Ay shaet ‘
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Industries - Modificatic
“g@iiication of the structured package of assistance sanctioned

1o M/s . Voltas Limited for settin
: , ’ ! J settin U { i r % ' ‘
Refrigeration Products - Orders -glssgegf TR SN

INDUSTRIES (MIB.1) DEPARTMENT
G.O0.(Ms)No.45 Dated: 14.03.2022
Sloveu axrpLtb, wnél 30,
Slcmandr@peul podu (5 - 2053
Read:

1, G.O. (Ms.) No.25, Industries (MIB.1) Department,
Dated 3.2.2021.

2 From M™/s. Voltas Limited, Letter and email dated.
5.2.2022.

3. Frorn the Managing Director and Chief Executive Officer,
Guidance Tamil Nadu, Letter No. IFIDC/1221/2022-%,
dated 7.2.2022.

- E s

QRDER:

In the Government Order first read above, Government sanctioned a
structured package of assistance to M/s.Voltas Limited with the commitment
to invest Rs.1001 Crores in two phases and to create direct employment for
2000 persons within the investment period of 10 years from 01.11.2020 to
31.10.2030 to establish a manufacturing facility for Ailr Conditioners and
Commercial Refrigeration Products. The company informed that it planned to
establish the facility in an extent of approximately 140 acres of land in Vedal
village, Cheyyur Taluk, Kancheepuram District.

2. The Managiny Director and Chief Executive Officer, Guidance in
the refereznce third read above has stated that the company has requested
the following amendments to the G.O. first read above:

i, Change of location from Vedal Village, Cheyyur Taluk,
Kancheepuram District to Phase 11, SIPCOT Manellore,
- Gummudipoond| Taluk, Thiruvallur District,

nge of Investment Period - Investment period of Phase [ to
considered from 1* March 2022 to 31* March 223027 and
11 to be considered from 1% April 2027 to 31* ' March 2030,
E A : . | .’/ : yxéy‘?.,; b, \"x&;‘
mtNo TTEA... ..0f 20920 Plec  gmF AL
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L2t

iii, Acguire 150 acres of land on a free-hold hasis in Manellore
(SIPCOT - Phase I1).

d before the Inter

5. {8 The requests of Voltas Limited were place . '

Departrmental Committee meeting held on 8.2.2022. Based on the us.wquest:.f

of Voltas Limited, the IDC recommended for change of location, change o
investment and land allotment.

4. Considering the economic benefits that will accrue to this State
from the project, the Government after careful examination of the
recommendations of the 1DC, hereby issue following amendment to the G.O.
first read above, to the extent as detalled below:

4.1 Change of Location in Clause 2

The location of the project shall be changed from Vedal Village,
Cheyyur Taluk, Kancheepuram District (‘A’ Category [District) to

Phase II, SIPCOT Manellore, Gummudipoondl Taluk, Thiruvallur
District.

4.2 Change of Clause 4.3 (Investment Period)

The Investment Period in Clause 4.3 shall be changed as below:

i. Investment Period for Phase 1: The Investment Period for
Phase | shall be 5 years from 01.03.2022 to 31.03.2027.

iil. Investment Period for Phase 11: The Investment Pariod for
Phase II shall he 3 years from 01.04.2027 to 31.03.2030.

4.3 Insertion of Additional Clause 4.16

Based on the Minutes of the 503" Board Meeting of SIPCOT held
on 27.12.2021, M/s. Voltas Limited being the anchor industry of EMC,
shall be allotted bulk parcel of 150 acres of undeveloped land in the
proposed SIPCOT Manellore Industrial Park Phase-I1 on freehold basis
subject to approval of the Government, and also subject to continuing
the utilization of the above said lands by Voltas Limited, its subsidiaries
and Joint Ventures where its shareholding is not below 26% with
Investments in the identified Project Site for Industrial purpose only.
lLeasing/subleasing of land/facilities to suppliers, logistics partners and
other value-chain partners shall be permitted, provided it is ultimately
for Industrial purpose only’.

5. The company should provide priority in employment to
technically qualified residents of Tamil Nadu. The company is
directed to report the investment and employment provided
category wise periodically to SIPCOT / Government of Tamil Nadu.

L
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6. The other condition
§ of incentive package
Bpt the modifications to the extent now pfgggggts will remain unaltered

d to be modified,

S With the concurrence of Fin
No, 12420

. Thts' L ey ance (Industri
Department vide its U.O. /Fin(Ind)/2022, dated 12,03,202;§‘L1 stries)

(BY ORDER OF THE GOVERNOR)

S. KRISHNAN
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT
i To
The Chief Executive Officer,
M/s. Voltas Limited,
3™ Floor, VOLTAS HOUSE 'B’,
Dr. B.R.Ambedkar Road,
T B Kadam Marg,
Chinchpokli, Mumbai - 400 033,

The Additional Chief Secretary to Gavernment,
Energy Department, Chennai - 600 009.

The Additional Chief Secretary to Governmant,
Finance Department, Chennai - 600 009.

The Secretary 10 Government,
Labour & Skill Development Department,
Chennai — 600 009.

Secretary to Government,
T(;;\mcr:ialqaxes & Reglstration Department,

Chennai - 600 008.

The Chairman cum Managing Director,
X : 600 002
144, Anna Salal, Chennal - i

The Commissioner of Cormmercial Taxes,
Chepauk, Chennai - 600 005,

1y Road,
0 Q0B

ument No =\~ \1 of 20200t |
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The Manaaing Director and Chief Executive Officer,
Guidance,

Prestige Pelygon Towaers,

11th Fleor, No.471, Anna Salai, Rathna Nagar,
Teyrnampet, Chennai - 600 035.

Copy to:
The Chief Minister's Office, Chennal - 600 009.

Public (S.C.) Department, Chennai - 600 009.
Finance (Industries) Department, Chennal - 600 009,

isr%a.-gs:ries {(OP.11) Department, Chennal - 600 009.
o 5.2, NG

//FORWARDED /BY ORDER//

k. Sureslhabe

| ir;B-- 3-1.:
SECTION OFFICER
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}:‘mustries " ’Structured ~Package of Assistance sanctioned to
/S.Vo\tas Limited for setting up of Air Cenditioners and Commercial
Refrigeration Products - Modified - Further Amendment - Qrders -

Issued.
Industries (MIB.1) Department
G.0O. (Ms.) No.63 Dated 23.03.2022
Sleusy — Lnkigeefl 9
Sl ausirsmaut gy sv01(h 2053
Read:
1y GO, (Ms.) No.25, Industries (MIB.1) Department,
Dated 3.2.2021.
2) G.O. (Ms.) No.45, Industries (MIB.1) Department,
Dated 14.3.2022.
ORDER:

in the Government Order second read above, orders were
issued modifying the structured package‘ of assistance sanctioned to
ﬂ[s'.\mf{tas Limited for setting up of Alr Conditioners and Commercial
Refrigeration Products for change of location, change of investment
T riod and aliotment of land. The Government hereby direct that the
/ing amendment be issued to the G.0. (Ms.) No.45, Industries

1) Department, Dated 14.3.2022:-

h 4.3, the following paragraph shall be

ional Clause 4.16

the anchor industry of EMC shall be
; el ks L land in the

‘ ase~il on freehold
‘utilization of the above sald
idiaries and Joint Mentlires
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AR

To

-

where its shareholding (s not below ?6% with Investments in the
identified  project  site for industrial purpose on}y.
Leasing/subleasing of land/facilities to suppliers, logistics
partners and other value-chain partne

rs shall be permitteg,
provided it Is ultimately for industrial purpose only.”

(BY ORDER OF THE GOVERNOR)

S.KRISHNAN
ADDITIONAL CHIEF SEC RETARY TO GOVERNMENT

The Chief Executive Officer,
M/s. Voltas Limited,

3" Floor, VOLTAS HOUSE B,
Dr. B.R.Ambedkar Road,

T B Kadam Marg,
Chinchpokili,

Mumbai - 400 033,

The

Additional Chief Secretary to Go

vernment,
Energy Department,
Chennai - 600 009,

The

Additional Chief Secre

tary to Government,
Finance Department,
Chennai - 600 009.

The Secretary to Government,

The

Labour & Skill Devel
Chenna

opment Department,
I - 600 009.
Secretary to Government,

. Commercial Toxes & 1

The Mfman €um Managing Director,

egistration Department,
i ~ 600 009.

.4

Anna Salai,
| = 600 0p2.
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The Managing Director,
SIPCOT,

19-A, Rukmini Lakshmi
. pathy Road,
Egmore, Chennai - 600 008‘.’

The Managing Director,
TWAD Board,

31, Kamarajar Salal,
Chepauk,

Chennai - 600 005.

The Managing Director and Chief Executive Officer,

Guidance,
Prestige Polygon Towers,

11th Floor, No.471, Anna Salai, Rathna N

Teynampet, Chennai - 600 035

The District Coliector,
Tiruvallur district.

Copy to:

The Chief Minister’s Office, Chennai - 600 009.

Public (S.C.) Department, Chennai - 9,

Finance (Industries) Department, Chennai - 9.
The Industries (OP.II) Department, Chennai -9.

SF/SC

// Forwarded By Order //

éuﬂ ﬂm\ ‘ X
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APPENDIX |
(See Paragraph-6)

CATEGORY - B

Note : if space provided againat any parameter ls Inadequate, Kindly upload supporting document under ‘Additional Attachmanta
if any' at the last part of the Form1. Please note that all such Annexures must be part of aingle pdf document.

(1)Basic Informations
S.No. | Item Detalls
Whether proposal involved violation of EIA 7
notification No
Weathe! Consmﬁ to Establishment Obtained NA
Upload copy of CTE NA

1 Name of the Project

Proposal No

Development of Industrial Pork nt Soorapoond| and Vaniamallee
Villages, Gummidipoond! Taluk, Thiruvallur District = Land area
203.69 Ho (503.12 Acres)

SIA/TN/MIS/76835/2022

r3

Project Sector

INFRA-2

3 Location of the project

Soorapoond| Village S.Nos, 65/1, 181,182, 183, 184, 185, 186, 18/,
188, 189/1, 190, 192, 213pt, 214pt, 215,216,217, 218pt, 219 pt,
220pt, 2211, 227pt, 228pt, 235pt. Vanlamallee Village S.Nos -142/1,
175/2,1758/3,175/4,176/1,176/2,176/3,177,178/1,179,180/1,
180/2, 180/3, 180/4, 180/5, 180/6,181/1,181/2,181/3, 181/4, 182,
183, 184,185, 188/2, 188/3, 186/4, 188/5, 189/1, 189/2, 189/3,
189/4,197/2,198/1, 199, 200, 201, 202, 203/1, 204/10, 205/2, 206,
207/1,207/2, 207/3, 207/4, 207/5, 207/6, 207/7,207/8, 207/9, 208/1,
208/2, 208/3, 208/4, 208/5, 208/6, 209, 210, 211, 212, 213pt, 214pt,
215,216, 217/1, 218pt, 219pt, 221pt, 222pt, 223pt, 225pt, 226pt,
228/1.

| Block (Polygon)
et &
| Annexure-Survey of india topesheet

Annexure-Briel summary o project

4 Shape of the project land
Uploaded GPS file
Uploaded copy of survey of India Toposheet
5 Brief summary of project
o | State of the project
S.no ] State Name
| (1) | Tamil Nadu Tiruvallur

/ Town / Village

Detalls of State of the project

Tamll Nadu

District Name Tehsil Name

Gummidipoond

Soorapoondl and Vaniamallee

B Plot/Survey/Khasta No

e

9 S No inthe schedule

B O — -
10. | Proposed capacity/area/length/tonnage 10 be
handled/command area/lease grea/number of

Soorapoondi Village S Nos. 65/1, 181 TH2, 184, 184, 185, 180, 187,
188, 189/1, 190, 192, 213pt, 21dpL, 215, 2100, 21/, 218pL 219 pl,
22001, 22100, 227pt, 228py, 235p0 Vantamallee Village S Nos 14271
VIS/2, 07503, V75407640 12672, 17073, 177 178/1 179, 180/1
18072, 18073, 18074, 18075, 18076, THIZ1 TH1T/2THE/3, THY 182
183, 184, 185, 188/2, 18873, 188/4, 1885, 18971, 1HY/2, 1B/ 4,
18974, 19272, 19871, 199, 200, 201, 202, 20471, 204710, 205/2, 200,
200010, 200/2,202/3, 20074, 207745, 207270, 20777, 20778, 2079, 204/ 1
20872, 208/3, 208/4, 20878, 208/0, 200, 2000 200,012 20 L X Hpt
200, 200, 2070, 208p4 219p0, 220 0pG 22000 22 4pL 20 5pL Hopt,
22871

B(b) Townships and Area Development projects

203 69 Ha ha
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wells to be drilled | —
n New/Expansion/Modernization | New
12. | Category of project B
13 Does it attract the general condition? If yes, No
" | please specify
15. | Does it attract the specific condition? No
16. | Is there any litigation pending against the project? | No
17, il:‘asrest railway station along with distance in Gummidipoondi Railway Station, 8.08 km
18. | Nearest airport along with distance in kms Chennai International Airport, 46.95 km
19, Ngargst Town_/Clty/Dlstnct Headquarters along Gummidipoondi Town , 6.95 km
with distance in kms
20. | Distance of the project from nearest Habitation 0.02,0.02 km
21. | Details of alternative sites examined shown on a No
toposheet
22. | Whether part of interlinked projects? | No
23. | Whether the proposal involves approval/clearance No
under the Forest (Conservation)Act,1980?
24. | Whether the proposal involves approval/clearance No
under the wildlife (Protection)Act,1972?
Whether the proposal involves
25. | approval/clearance under the C.R.Z No
notification,2011?
26. | Whether there is any Government Order/Policy No
relevent/relating to the site?
27. | Whether there is any litigation pending against
the project and/or land in which the project is No
proposed to be set up?
28. | Project Cost(in Lac.) 23538
30 Whether the proposed project/activity located in No
"~ | notified Industrial area(Yes/No)
Activity

Construction, operation or decommissioning of the Project involvin
locality (topography, land use,

g actions, which will cause physical changes in the
changes in water bodies, etc.)

S.No

Details there of (with approxi
Information/Checklist confirmation ‘bosaible) s

Yes/No [ quantities/rates, wherever possible) with
source of information data
1.1 Permane"_t or temporary change in land use, land cover or topography h There will be a perma
including increase in intensity of land use (with respect to local land

use plan)

oke land o
(163.62 Acres) in Soora R
Poondi vj
1_3745 ha (339.5 AcreS) in Vam‘"gge and
Village are allotteq for the py, llyamallee
cover will be changeq due tOF;OJECL Land
of Industrial p3y and _evelopment

green ejt
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development. There will not be any
change in topography.

1.2 | Cleara

nce of existing land, vegetation and buildings?

Yes

There are few buildings within the
proposed site. The same will be
dismantled / demolished before starting
of construction activities. Also some
unauthorized excavations are present
within the site which will be filled and
stabilized.

1.3 | Creation of new land uses?

Yes

Enter upon permission issued by District
Collector Thiruvallur vide letter no.
12162/2020/A2 dated 07/09/2020 for
alienation of 108.06 Ha of land at
Soorapoondi village (including 66.24 ha of
proposed lands) for development of
industrial Park is enclosed as Annexure-1.
Enter upon permission issued by district
Collector Thiruvallur vide letter no.
12162/2020/A2 dated 07/09/2020 for
alienation of 253.58 Ha of land at
Vaniamallee village (including 137.45 ha
of proposed lands) for development of i

1.4 | Pre-

construction investigations e.g. bore houses, soil testing?

Yes

Will be carried out before starting of
construction activities.

1.5 | Construction works?

Yes

The project involves construction of basic
amenities like roads, storm water drain,
power supply through TANGEDCO,
associated work of proposed industries
construction work, site office, water
supply network, street light, green belt
development etc.

1.6 | Demolition works?

Yes

There are few buildings within the
proposed site. The same will be
dismantled / demolished before starting
of construction activities. There is a
cemetery within the land. The same has
been excluded from developable area and
approach is provided for the cemetery.

1.7

Temporary sites used for construction works or housing of
construction workers?

No

Local people will be envisaged for
construction works. Construction
materials will be stored at site during
construction period. Hence temporary
sites for construction works or housing
for construction employees are not
envisaged.

1.8

Above ground buildings, structures or earthworks including linear

structures,cut and fill or excavations and fill or excavations

Yes

Basic amenities like roads, storm water
drain, site office, water supply network
and administrative building will be
constructed to accommodate the
proposed industrial units in the Industrial
Park. SIPCOT will earmark requisite land
for TANGEDCO for the establishment of
exclusive substation for the industrial
park. It is proposed to provide integrated
storm water drainage system along with
rain  water harvesting pits. Topsoll
excavated during construction activities
will be stored and reused

1.9

Underground works including mining or tunneling?

Not Applicable

1.10

Reclamation works?

Not Applicable

1.11

Dredging?

Not Applicable

1.12

Offshore structures?

Not Applicable

1.13

Production and manufacturing processes?

It is proposed to accommodate only Non

EC category industries like
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Electronic/Electrical indus
Engineering & Fabrication and other N
EC Category industries which do na
require Environmental Clearance, as per
the EIA notification 2006 & its
amendments. Individual industries upon

establishment will provide the
manufacturing process while applying for
CTE.

Temporary storage will be provided during
construction phase. Cement, sand &
bricks will be stored separately. Cement &
1.14 | Facilities for storage of goods or materials? Yes |sand will be covered with tarpaulin.
Individual industries will have their own
designated areas for storage of materials
upon establishment.

1. Municipal Solid waste management:
For the proposed project, the solid waste
generation details are given below: S. No
Waste category Quantity (kg/day)
Disposal Method Construction phase
Operation phase 1 Organic waste 27 2916
Individual industries will segregate the
waste and organic waste will be
composted and used as manure. 2
Inorganic waste 18 1944 Sold to TNPCB
authorized recyclers by individual
industries As per CPHEEO Norms MSW
generation: 0.45 kg/per capita /day
(organ

1.15 | Facilities for treatment or disposal of solid waste or liquid efluents? Yes

No housing facility is proposed for the

1.16 | Facilities for long term housing of operational workers? No project

Construction Phase: Vehicles involved in
men and material transportation of
construction equipment/ machinery and
material shall be brought to the site by
temporary road. Operation Phase:
Existing  SH-52  (Kavaraipettai -
1.17 | New road, rail or sea traffic during construction or operation? Yes | Sathyavedu Rd) is the approach road for
Industrial Park. ("1.12 km towards S).
Internal roads will be provided within
project site for the movement of men, raw
material, finished goods and wastes
transportation. Rail/sea traffic is expected
during import/export of raw materi

Existing  SH-52  (Kavaraipettai -
Sathyavedu Rd) is the approach road for
Industrial Park. (71.12 km towards )

) ) . Internal roads will be provided withi
New road, rail, air water borne or other transport infrastructure including P within

1.18 ) ; " Yes | project site for the movement of men, raw
new or altered routes and stations, ports, airports etc? material, finished goods and wastes
transportation. No new or altered routes
and stations, ports, air ports are proposed
for the project
. . . ) The proposed project will
Closure or diversion of existing transport routes or infrastructure prop proJ ; not attraqt ;my
119 \eadi h in traff o No |closure or diversion of the existing
eading to changes in traffic movements? transport routes.
1.20 | New or diverted transmission lines or pipelines? No | Notapplicable.
‘ There are some u i i
121 Impoundment, damming, culverting, realignment or other changes to No within the site ?z:jsth(xilﬁegeexﬁflivg“o”;
. fare? . : ed an
the hydrology of watercourses or aquifers? stabilized before construction activities.
1.22 | Stream crossings? No Nil
1.23 | Abstraction or transfers of water from ground or surface waters? Yes | Total water requirement for the project is

4342 KLD of which
requirement will be 4g¢ K
KLD will be met from TT

fresh  water
LD and 2454
RO. Recycled
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water requirement will be 1402 KLD.
(Treated sewage for green belt 437 KLD &
treated effluent for process & utilities 965
KLD). Fresh water will be met from
CMWSSB from Thervoykandigai pump
house form overall allocation of 14 MLD
to Thervoykandigai SIPCOT. TTRO water
will be met from Kodungaiyur TTRO plant
of 45 MLD capacity.

1.24

Changes in water bodies or the land surface affecting drainage or run-
off?

No

Grading within the project site will be
planned and implemented in such there
will be no impact in runoff.

1.25

Transport of personnel or materials for construction, operation or
decommissioning?

Yes

Construction Phase: - Movement of
construction material including cement,
aggregates, rock, sand, steel etc,
Movement of construction workers by
vans/buses. Operation Phase: -
Transportation of raw materials/finished
goods/waste  through  road/rail/sea
transport. Movement of work force from
the nearby habitations to IP.

1.26

Long-term dismantling or decommissioning or restoration works?

No

There are few encroachments within the
project site, which will be dismantled /
demolished.

1.27

Ongoing activity during decommissioning which could have an impact
on the environment?

No

There are few encroachments within the
project site, which will be dismantled /
demolished. The equipments & machinery
will be decommissioned by the industries.

1.28

Influx of people to an area in either temporarily or permanently?

Yes

Construction phase: 100 Nos. Operational
Phase:10,800 Nos.

1.29

Introduction of alien species?

No

There will not be introduction of alien
species

1.30

Loss of native species or genetic diversity?

No

There will not be loss of native species.

1.3

Any other actions?

No

None

2

Use of Natural resources for construction or operation of the Project (such as land, water, materials or energy, especially any

resources which are non-renewable or in short supply):

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

2.1

Land especially undeveloped or agricultural land (ha)

Yes

Undeveloped Government Poramboke
Land. Enter upon permission issued by
District Collector Thiruvallur vide letter no.
12162/2020/A2 dated 07/09/2020 for
alienation of 108.06 Ha of land at
Soorapoondi village (including 66.24 ha of
proposed lands) for development of
industrial Park is enclosed as Annexure-1.
Enter upon permission issued by district
Collector Thiruvallur vide letter no.
12162/2020/A2 dated 07/09/2020 for
alienation of 253.58 Ha of land at
Vaniamallee village (including 137.45h

2.2

Water (expected source & competing users) unit: KLD

Yes

Construction phase Water requirement
for construction phase is expected to be
60 KLD, which will be used for domestic
requirement,  construction  purposes,
green belt and dust suppression. Source :
Private tankers Operation Phase: Water
Quantity (KLD) Fresh water 486 TTRO
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2454 Recycled water 1402 Tota) ,
Fresh water will be met from CMWe, -
from Thervoykandigai pump house form
overall allocation of 14 MLD ¢t
Thervoykandigai SIPCOT. TTRO water wil|
be met from Kodungaiyur TTRO

2.3 | Minerals (MT) No | Not required

Soil, Sand, gravel and stone aggregates
will be procured from nearby sources.

. : . Topsoil excavated during construction
24 Construction material - stone, aggregates, sand / soil (expected source Yes | activities will be stored and used for
M) construction work/landscape
development/Greenbelt development

within the project site

2.5 | Forests and timber (source - MT) No | Not required

Power requirement -21 MVA. Power back

26 Energy including electricity and fuels (source, competing users) Unit: up is not proposed by SIPCOT. Individual

fuel (MT),energy (MW) Yes industries will have their own power back
up during operation phase.
2.7 | Any other natural resources (use appropriate standard units) No | Not applicable

3 Use, storage, transport, handling or production of substances or materials, which could be harmful to human health or the
environment or raise concerns about actual or perceived risks to human health

S.No Details thereof (with approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever possible) with
source of information data

Spent DG oil and other lubricants

Use of substances or materials, which are hazardous (as per MSIHC ?n%"uesrf;:g :gup:re f;‘s;é’;eilgz '232"'2‘-:13(1'

3.1 rules).to human health or the environment (flora, fauna, and water Yes raw materials required for various

supplies industries will be stored within individual
industries.

) . . ) No changes in occurrence of disease or

32 Chan?est;n occct;‘rrence (‘;f disease or affect disease vectors (e.g. insect No affect disease vectors (e.g. insect or

"“ | or water borne diseases

water borne diseases) are envisaged.

* Improve living conditions of local people

o . + Direct and indirect employment
3.3 | Affect the welfare of people e.g. by changing living conditions? Yes generated during construction . and

operation phases of the project.

Buffer Zone will have vulnerable groups
and Suitable mitigation pollution control

Vulnerable groups of people who could be affected by the project e.g. measures and safety measures will be

Yes ) .

34 | hospital patients, children, the elderly etc. implemented such that there will not be
any effect for the vulnerable groups
located in Buffer zone.

3.5 | Any other causes No | Nobe

4 Production of solid wastes during construction or operation or decommissioning (MT/month)

Details thereof (with approximate
S.No Information/Checklist confirmation Yes/No | quantities/rates, wherever Possible) with
source of information data
Not Applicab
4.1 | spoil, overburden or mine wastes had i Ic‘?“le T
. 4 \
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Municipal waste (domestic and or commercial wastes)

Yes

For the proposed project, the solid waste
generation during construction phase will
be 45 kg/day. S. No Waste category
Quantity (kg/day) Disposal Method 1
Organic waste 2916 Individual industries
will segregate the waste and organic
waste will be composted and used as
manure. 2 Inorganic waste 1944 Sold to
TNPCB authorized recyclers by individual
industries. As per CPHEEO Norms MSW
generation: 0.45 kg/per capita /day
(organic waste 60% & inorganic waste
40%) Man power: 100 Nos for co

43

Hazardous wastes (as per Hazardous Waste Management Rules)

Yes

Spent DG oil and other lubricants will be
generated and disposed by individual
industries as per TNPGCB rules. Individual
Industries will have their own Hazardous
Waste Storage area within their unit and
SIPCOT will ensure that hazardous
wastes generated by individual industries
are properly stored and disposed as per
Hazardous and Other Wastes
(Management and Transboundary
Movement) Rules, 2016. Hazardous
waste generated from individual
industries will be sent to nearby
authorized recyclers/ve

44

Other industrial process wastes

No

Not Applicable

45

Surplus product

No

Not Applicable

46

Sewage sludge or other sludge from effluent treatment

Yes

Individual industries will have their own
STP. Sludge generated from STP will be
dried and used as manure for green belt
by individual industries. Individual
industries will be mandated to provide
Zero Liquid Discharge concept for the
Effluent. Sludge from ETP and salt from
ATFD will be stored by individual
industries and disposed as hazardous
waste through TSDF. Sewage sludge will
be dried and used as manure for green
belt within the Industrial Park. ATFD salt
generated will be stored in de

47

Construction or demolition wastes

Yes

Demolition wastes will be disposed as per
C & D Waste Management Rules, 2016.
During construction phase, construction
debris may be generated which will be
segregated and whatever is re-saleable
will be sold to buyers and rest of the
waste will be used for filling up of low
lying areas and development of internal
roads and boundary walls. Excess
quantity if any will be disposed as per
norms. SIPCOT will monitor and ensure
stiict compliance on continuous basis.

48

Redundam machinery or equipment

No

Not applicable

49

Contaminated solls or other materials

No

Not envisaged during normal operation
(In case of any accidental spills, soil will
be recovered and appropriate remedial
measure will be carried out by Individual
industries.) SIPCOT will monitor and
ensure strict compliance

410

Agricultural wastes

No

No agricultural wastes are envisaged

4.1

Other solid wastes

No

None

Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)
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Details thereof (with approximate R

S.No

information/Checklist confirmation

Yes/No

antities/rates, wherever possible) with
* source of information data

51

Emissions from combustion of fossil fuels from stationary or mobile
sources

Yes

Construction Phase: - From operatlon‘ of
diesel engine  driven construct!on
equipment and movement of construction
vehicles like lorries, trucks, dumpers,
roller, excavator, HVM, etc. carrying men
and materials would result in air pollution.
Emission from above source will be
mitigated by sprinkling of water on dqst,
emission certificate for construction
vehicles etc. Operation phase: Furnaces,
boilers & DG sets by individual industries
will be the emission source.

5.2 | Emissions from production processes

Yes

Individual industries will be mandated to
provide all pollution control measures as
per CPCB/TNPCB norms. SIPCOT will
monitor and ensure strict compliance on
continuous basis.

5.3 | Emissions from materials handling including storage or transport

Yes

Potential fugitive emissions are expected
during material handling and storage,
suitable control measures such as
greenbelt development, dust suppression
system will be adopted.

5.4 | Emissions from construction activities including plant and equipment

Yes

From operation of diesel engine driven
construction equipment and movement of
construction vehicles like lorries, trucks,
dumpers, roller, excavator, HVM, etc.
carrying men and materials would result
in air pollution. Temporary in nature which
may originate during construction of
buildings or roads, this will be taken care
by sprinkling of water.

55

Dust or odours from handling of materials including construction
materials, sewage and waste

Yes

Construction Phase: Dust generated due
to handling of construction material will
be controlled by sprinkling of water.
Domestic sewage will be treated through
mobile STP and used for greenbelt
development. Sludge will be dried and
used for greenbelt as manure. Operation
Phase: Sewage: Individual industries will
have their own STP and treated sewage
will be used for green belt development
Sludge will be dried and used for
greenbelt manure. Effluent: Individual
industries will have their o

5.6

Emissions from incineration of waste

No incinerator is proposed.

57

Emissions from burning of waste in open air (e.g. slash materials,
construction debris)

——

No waste will be burnt in open air.

58

Emissions from any other sources

Yes

Emissions will be from furnac i
r I es, boil
DGs which will be addressed duringerEsli(

Generation of Noise and Vibration, and Emissions of Light and Heat:

study.
N

\ S.No

Information/Checklist confirmation

Yes/No




2 3 source of information deta

Noise Construction Phase -70-85 dB (A)
very near to the source such as DG set or
heavy equipment, etc. and PPEs will be
provided to the workers. The typical
sources are. -+ Vehicle movement
Construction equipment + Construction
Yes | activities All major sound generating
activities  will be scheduled during
daytime. However, the effect of the noise
is mostly localized and temporary, i.e., will
cease on completion of construction
activity. All DG sets will be provided with
acoustic enclosures. Op

6.1 | From operation of equipment e g engines, ventilation plant, crushers

From the industries /utilities sections etc.

Noise generation at source shall be
6.2 | From industrial or similar processes Yes complied with CPCB / MOEF&CC
prescribed standards.

Excavation, drilling and welding will be
carried out during construction phase
which will be temporary in nature.

6.3 | From construction or demolition ves Measures will be taken to ensure that
noise from construction activity is limited
to site.

No blasting or piling is proposed for
§.4 | From biasting or piling No Industrial park development.

During the construction activities, utmost
care will be taken to control the noise
levels within the standards. While

6.5 | From construction or operational traffic Yes operation traffic will contribute some
noise level and mitigation measures will
be followed.

DG sets and Cooling tower are the major
noise generation source from lighting and
cooling systems. However it will be
6.6 | From lighting or cooling systems Yes mitigated by mdlvllduall industries by

proper noise and vibration arrestor and
also personal protective equipment (PPE)
will be given to workers placed in high
noise zone.

Yes | From external source like road traffic.

6.7 | From any other sources

5  Risks of contamination of land or water from releases of pollutants into the ground or into sewers, surface waters,
groundwater, coastal waters or the sea:

oo Details thereof (with a
Information/Checklist confirmation Yes/No | quantities/rates, wéereverp:;::'im:;ewith
source of information data

Indivlduai' industries will be responsible
for handling hazardous Materials as pe
the MSIHC rules. However | -

7.1 | From handling, storage, use or spillage of hazardous materials Yes | il be adopted by | d dommgency -
ndividual indystr
prevent the release of Pollutant lnt'oestf:o
enylronment and manageq as .
guidelines of MSIHC rules. per the
7.2 | From discharge of sewage or other effluents to water or the land Yes | Individual i i
(expected mode and place of discharge) oy nnd tr:::fdm;iv;w" il e cleg
ge will pe recycleq

Liquid  Dischar ement Zerq
treatment, Tregfed (ZLD) for ro
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recycled for utilities and process ©*

will monitor and ensure strict Comphancs

on continuous basis

7.3 | By deposition of pollutants emitted to air into the land or into water

Yes

Air DG Stack emissions, Vehicular
emissions, Fugitive emissions  and
spillage at handling areas. Appropriate
mitigation measures will be followed to
avoid the deposition of pollutants. Water:

Sewage will be treated through STP an

used for green belt development by
individual industries. Effluent will be
treated in ETP and recycled for process
and utilities by individual industries. Land:
Wastes and wastewater generated will

not be discharged onto the land.
Municipal solid wastes will be

d

7.4 | From any other sources

No

Other sources of pollutants if any
generated will be studied and controlled
by individual units. However, SIPCOT will
advise the individual industries to comply

with all statutory norms.

7.5

Is there a risk of long term build up of poliutants in the environment
from these sources?

No

Not envisaged in view of proposed
pollution preventive and control measures
to comply with the prescribed statutory
norms. However detailed Risk
Assessment and Disaster Management
Plan will be included in the EIA study.

8 Risk of accidents during construction or operation of the Project, which could affect human health or the environment

Information/Checklist confirmation

Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

8.1

From explosions, spillages, fires etc from storage, handling, use or
production of hazardous substances

Yes

Risks associated with handling, storage
of hazardous materials at |p level will be
covered in the EIA study and accordingly
mitigation measures will be suggested in
the EIA report. Industry specific risk
assessment study shall be carried out by
individual units coming up in the IP.

8.2 | From any other causes

No

8

Could the project be affected by natural disasters causing

-3 | environmental damage (e.g. floods, earthquakes, landslides, cloudburst

etc)?

No

ect site falls under
Moderately active)
an Standard Seismic
Therefore, suitable

will be i
structural and basijs civil defsoiggwlsl?)ol;
May not oceur since it jg a plain terrain,
Land.shde May not occyr sinceitis a plaiﬁ
terram._CIoud bursts Has not occurred |
the project study "

seismic  zone-||| (
according to the Indi
Zoning Map.

earthquake design

Factors which should be considered (such as conse

area in the past.

eof (with approximate

erever Possib| :
. __:W;ce of information data ©) with
\‘

——.

[ quential development) which could lea
9 potential for cumulative impacts with other existing or planned activities in the locality dto environmental effects or the
Details ther
S.No Information/Checklist confirmation Yes/No Quantities/rates, v

Not applicable

Earthquake: The proj
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[Lead to development of supporting utilities, ancillary development or
development stimulated by the project which could have impact on
the environment e.g.:
Roads, power supply, wastewater
o Supporting infrastructure (roads, power supply,waste or waste treatment (by individual iNdUSt”f—‘S) are
water treatment, etc.) Yes | proposed for the project. The project will
o housing development accelerate economic growth in the
o extractive industries surroundings
o supply industries
o Other
Proposed project will be irll olperatiqlr; gn
. . . i i ts will be
Lead to after-use of the site, which could have an impact on the long term basis. lnd'U_Sirla plots v
9.2 environment Yes given on lease to Individual industries for
99 years.
Other supporting ancillary industries will
9.3 | Set a precedent for later developments Yes develop.
Have cumulative effects due to proximity to other existing or planned Yes There w(;l(lj be C;ml;:?;i\éTAiftfj!gtS and it
94 | brojects with similar effects will be addressed in v
(i) Environmental Sensitivity
P Aerial distance (within 15km.)
S.No Areas Name/ldentity | 5 posed project location boundary
Areas protected under international conventions, national or local ' _
1 | legislation for their ecological, landscape, cultural or other related Yes Pulicat Bird Sanctuary 7.34km NNE
value
Water Bodies "Distance Direction Lake
near Sitturnattam Adjacent to Site E
Odai 0.07km E Pond near Vaniyamalli
0.42km S Pond near
Ramachandrapuram 0.29km N Lake
near Surapundi 0.57km N KKTK
Areas which are important or sensitive for ecological reasons - Reservoir (Kannankottai Thervoy
Wetlands, watercourses or other water bodies, coastal zone, Yes Kandigai) 6.32km Sw TG (Telugu
biospheres, mountains, forests Ganga)/Satya Sai Ganga Canal 7.44km
W Arani R 8.19km SSE Canal near
Reservoir 8.34km Sw Pulicat Lake
10.52km NNE Reserve Forests Nemalyr
RF 2.06km W Panchali Rp 2.84km SW
Siruvedu RF 3.39km wsw Palavakkam
RF 4.66km S Manali RF 4.9
Water Bodies “Distance Directi
. Irect
Oda Slurnattam  Adjacent tc|>°nS|tLeal kg
ai 0.01km E .
0.42km ond nea’dVanlyamam
Ramachandrapy; o near
near SUI’apu?‘mamO gﬁfkm N Lake
Areas used by protected, important or sensitive species of flora or Reservoir (Kannahk m KKTK
fauna for breeding, nesting, foraging, resting, over wintering, migration Yes | Kandigai) 6.32k Swta' Thervoy
Ganga)/Satya Sai Gan T (Telugu
Arani R g qg, oo Canal 7.44km
eservoi ' SE Cang
ervoir B34km S na near
10.52km NE R Pulicat Lak
RF €serve Fo
" 2.06km w p hali nests Nemajyr
Siruvedy e 33 r%ah RF 2 84km SW
; — 466km S Mana)i pe oW Palavakkam
Inland, coastal, marine or underground waters g"’;\ nali RF
es
Water B dies D sta .
 Sittumattam a ¢ Direction | gye
Odaij ¢ k lacent tq o
0 M E pq 0 Site E
42km nea ani
R yamalli
AMachg Po
ne Ndrapyr near
ar  Syr
und

0.29km N Lake
0.57km N KKTK/
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Reservoir(Kannankottai Therv
okm SW TG (Teiugu

Kandigai) 6.3
Ganga)/Satya Sai Ganga Canal 7.44km
8.19km SSE Canal near

W Arani R :
Reservoir 8.34km SW Pulicat Lake
10.52km NNE

Interstate Boundary ~Distance Direction
TN-AP State Boundary as per Google
ves 2.34km N TN-AP State Boundary as per

S0l 5.57km NNW

State, National boundaries
Highways ~Distance Direction MDR-599
. (Gummidipoondi-Madarpakkam Rd)
or access to recreation or other | veo [041km N NH-16  (Kolkata-Chennai)
708km E SH-52 (Kavaraipettai -

Routes or facilities used by the public f
Sathyavedu Rd) 1.12km S

tourist, pilgrim areas
. . None within 15 km radius of the Project

Defence installations No site.
Villages ~ Distance Direction Population
as per CENSUS 2071 Vaniamallee

0.02km S 1,518 Ramachandrapuram
0.02km N Within Surapundi 1,480
Pannur 0.38km W 220 Baratambedu
049km N Within Surapundi 1,480
Sitturnattam 0.66km E Within
Iguvarpalaiyam 4,052 Puvalambedu
0.77km S Within Vaniyamalli

Densely populated or built-up area Yes

Schools ~Distance (km) Direction Govt
High School Poovalambedu 1.07 S
Thanipoondi Govt Middle School 1.38
WSW Colleges ~Distance(km) Direction
RVS Padhmavathy  College  of
Engineering and Technology 5.23 w
8 ] Yes Govt Junior College Dalavai Agraharam
places of worship, community facilities) 6.81 W Hospitals ~Distance (km)
Direction Primary Health Care Centre
Eguvarapalayam 1.65 E Billa kuppam
Govt Hospital 3.26 ESE Primary Health
Centre Madaharpakkam 3.24 WNW Govt
Buildings ~Distance (km) Direction
Manellore Post Office 2.92 N

Areas occupied by sensitive man-made land uses (hospitals, schools,

Water Bodies “Distance Direction Lake
near Sitturnattam Adjacent to Site E
Odai 0.01km E Pond near Vaniyamalli

0.42km S Pond near

o A ) Ramachandrapuram 0.29km N Lake

Areas containing important, high quality or scarce resources.(ground Ves near Surapundi 0.57km N KKTK
Reservoir (Kannankottai Thervoy

Kandigai) 6.32km SW TG (Telugu
Ganga)/Satya Sai Ganga Canal 7.44km
W Arani R 8.19km SSE Canal near
Reservoir 8.34km SW Pulicat Lake
10.52km NNE

10 | water resources,surface
resources,forestry,agricuIture,ﬁsheries,tourism,minerals)

No Notified/Recognized polluted area

Areas already subjected to pollution or environmental damage. (those No
eeded) within 15 km distance

11 | where existing legal environmental standards are exc

Ea(thquake: The project site falls under
seismic  zone-lll  (Moderately active)
acpordmg to the Indian Standard
Seismic Zoning Map. Therefore, suitable

e to natural hazard which could cause the project to .

ems (earthquakes, subsidence, : Chuctural and. besis il desn oo

rihguskes, wnldentce Yes structural and basis civil design Flood:

May nqt occur since it is a plain terrain‘

Laquhde May not occur since it js '

p|a|3 tféqam}.1 Cloud bursts Has noa:
occurred in t j

ot e project study area in the

Areas susceptibl
12 present environmental probl
landslides, erosion, flooding of extre

conditions) similar effects

—
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(IV) PROPOSED TERMS OF REFERENCE F
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1 Uploaded Proposed TOR File Annexure-TOR file
JLM Uploaded scanned copy of covering letter Annexure-scanned cony. of covering letter

3 Uploaded Pre-Feasibility report(PFR) Annexure-PFR

4 Uploaded additional attachments (only single pdf file) Annexure-Additional attachments

5 Uploaded Form-1A Annexure-Form-1A
6 Uploaded Conceptual Plan Annexure-Conceptual Plan

ADDITIONAL MULTIPLE ENTERIES
:; Remarks Uploaded Additional Attachments
1 ToR Presentation uploaded Annexure-Additional Attachments

(V) Undertaking

The aforesaid application and documents furnished here with are true to my knowledge

V.(i) STATE INDUSTRIES PROMOTION CORPORATION OF TAMILNADU
Name LIMITED (SIPCOT)
Designation | Managing Director
STATE INDUSTRIES PROMOTION CORPORATION OF TAMILNADU
Company LIMITED (SIPCOT)
Address | 19-A, Rukmani Lakshmipathy Road, Egmore, Chennai

Essential Details Sought

Ns(; EDS Sought Date EDS Sought Letter ‘
(1) | 21/06/2022 The project proponent is requested to upload the signed PPT. ;
[72_) 21/06/2022 The corrections have been made as per the instruction received. ﬁ
| (3.) | 21/06/2022 The corrections have been made as per the instruction received.
% (4) m6/2022 The corrections have been made as per the instruction received.
‘T Additional Details Sought
'{T— ADS Sought Date ADS Sought
\ No. | Letter
r— NO Record
T\_‘;;;n;ferred Details(Category A To B)
A(Pcr:;eogst;l;ym) B(Pcr::)?s::yn.;) Transferred Date Reason Letter
|

NO Record

—_— ]



